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presep.ui None foi-' i-he £pplican'c*
Mrs » Avnish Ahlavvat, Counsel for the
respondents,

The learned counsel o£ the respondents stages that

Che appllcdnt has been regularised for a full term of 3 yea;
and necessary orders have been issued by the respondents.
List for further directions on 6th November, 1991. This
application ,vill be heard along with other similar matters
on that day
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Presentl K.N.R, Pillgl, counsel for the appUcsnW
Mrs^ Awniah Ahlawat, counsel for the respof^entsl

Heard the learned coun sel far both the parties^-

The reapondants have lasued order on 17,9,91 aheraby the applicant

I along with some others have been re|u:^ised for full term of 3 years
fto® the data of their joining.

In wieu of thi^nothing surviyes in the present application*
The application is disposed of accordingly*
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